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9 Applicants have filed this Misc. 

No. 145/06 eeking pernssion to prosecute 

s O.A.No. 205/06 jointly. Heard. Prayer for prosecuting 

C1C lfliUt}V i I1(.TLIW Te&'ftd 

i. 1 3u.ii'e1 appaIin lor 

ait undertakes o deposit an amount bfRs. 900/- 

of Bank Draft in courc of the iary. Onpayment of 

e said amount, the Registry to confine the present 

05/06 in respect of Applicant. No.1 and assign 

.\  

U Fi): 

9 Applicants in this Original Application. 

;d under ection 19 of the Administrative TnbunalsAct', 

5, have prayed for issuance of a direction to the 

:ndents to discontinue the practice of engaging 

ders as substitutes and to direct the Respondents to 

age the Applicant.s as substitutes in the casual 

;:ancies arising under the Respondents (from time to 

me) when the permanent or the temporary employee 

1\T kI C. t11 	K 

A;Iplicwits, as claimed by;.: 	. 

pondent.s dunn 

iii accordan- 

ixd circulars (No, E. (NG)65 LR I-I of 01.09.1 
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it has clearly 

beenlaid dcv uii a rc er sho 	he rnamtained 

erording the names of all substitutes (wherever employed 

Rulways) and that, at the time of short or long 

earcjes occurred from time to time, those vacancies 

by the substitutes enrolled. in the 

n 	it has been alleged by the Applicants 

aat certain persons, junior to them in the listiregister of 

:cs maintained, have also been given perinanent 

ariied standing Counsel for the Raih 

rinalmV raised the question of limitation>  on 

!1 groundia ihe Applicants have approaQhed 

nal after lapse of several yars. It has been state4on 

he Responden 	 pplicants did not 

authorities/i; 	n 	i; aumediately after 

d r 	.1lflfl71tj11 O tlu'ir 

Heard Mr. D.P.Diiajsainant Ld. Counsel 

>r the Applicants and Mr. R.C.Rath, Ld. 
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ated above, persons named in the Substitute Register 

aular establishineni. 

Applicants were 	neither given engagements 	as 

sbtu.tes 	nor were considered to be talcen to regular 

ablishment, when their juniors were taken to periii.ailc-a 

ross disregard to the Railway Board 
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ic. violation of statutory provisions in the matter 

engagements as substt.utes and in. the matter 

the Apphcant to pernianent Gr, 1)' posts, the 

;cion of the Respondents cannot be allowed to stand in 

is, as rsed by the L d. Standing Cothisel 

for the Railways with regard to the question of linutation, 

- stand in the way for dispension of 

the mainI. objection of the 

'ondents, pertaining to question of limitation, 'is hereby 

admission stage. T1 

espondents arc directed to osetv cxame the Case 

'UL1Lf t .JiP1 ubstu e cul pr:inent 

d to t.kc I 	ptnnamiit ir 	) 	os 5. 

Applicants should receive due consideration within the 

iu; 	U ii 	from hc date o reccip of coy 

..-:: to tIIC 

with copies of this 0. A., and fre 

s of this order be given to the Ld. Counsel for 

'arties. Copies of the Cause Titl e pages of the (.)r 	u 

be 	lied '1onq witb the coi of this' order. 


